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The Counsel for the Applicant submits that since the Scheme is an arangement

between the Applicant and their respective shareholders only a meeting of the equity

and preference shareholders of the Applicant is required to be convened in

accordance with the provisions ofsection 230(lxb) ofthe Companies Act 2013. This

Bench hereby directs the Applicant to issue lotice to all its secured creditors under

Section 230(3) ofthe Companies Act, 2013 by courier or hand delivery or rcgistered

post A.D. or speed post/Airmail or through ernail with a direction that they may

submit their representations if any, to the Tribunal and copy of such representations

shall simultaneously be served upon the Applicant.

The Applicant is dirccted to serve notices along with the copy ofthe Scheme upon (i)

concemed income tax authority within whose juisdiction the Applicant's assessment

is made; (ii) Central Govemment through the Office of the Regiooal Director,

Westem Region, Mumbai; (iii) BSE Limited; (iv) National Stock Exchange of India

Limited; and (v) Registrar of Companies, Mumbai with a direction that they may

submit thet representations ifany, within a period of30 (thirty) days fiom the date of

receipt of such notice to the Tribunal and copy of such representations shall

simulta[eously be served upon the Applicaot, failing which it shall be presumed that

the aforementioned authorities have no representations to make ofl the Scheme.

The Applicant to file an Affidavit of service in the registry proving dispatch of

notices upon the equity and preferorce shareholde.s, secured and unsecured creditors,

publication of notices in newspapers and to regulatory authorities as stated in Clause

16 above not less than 7 (seven) da1,s before the date fixed for the holding of the

aforesaid meetings and do report to the Tribunal that the directions regarding issue of

notices have been duly complied with.

Ms, ln. Malhotra, Member (Judicial)
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